No. Xl or 1931.

[As pAssED BY THE INDIAN LEGISLATURE.]

April, 1931.)

- certain purposes.

IV of 1888 Wi Forees Act, 1888, for-the- purpeses here1nafte1 appears
ing; It is hereby enacted as follows: —

L. This: Aet may be ealled the Indian Reserve Fexces
¢Amendiment) Act, 193%.

E»‘ 1V of 1338 2: For section 2 of the Jndian Reserve Forces Ach, 1838
(heveinafter referred to as the said Act), the following section
sliall Be substituted, mamely : —
“ 2: The Indian Reserve Forees shall consist of the Regu-
lar Reserve and the Supplementary Reserve.”

8. In.section 3 of the said Aet—
fa) in.sub-section. (/)—

(1) the figure and bragkets < (7)** shall be omitted,

and
(#%) for. the words ‘ Active Reserve ', the words
e Indlan Reserve Ferces ’” shall be substituted ;
and:
(b) subssection. (2) shall be emitted.
4. In section 5 of the said Aet, the words *‘ the provision

of seetion 3 with respect to persons belonging to the Garrisen
Reserve, and' to ’”shall be omitted.

5. In sub-seetion (I) of section 6 of the said Act—

(@) in. clause @), for the weords ‘‘ Imdian Articles of
Wan”’; the words and figures ‘‘ Indian Army Aect,
1911,” shall be substituted, and - _
(8), i clause (ii), after the werd ‘“ by ’’, the words ‘‘ a
Presidency Magistrate or > shall be inserted.
8. Section 7 of the said Act is zepealed. A

Price 1 afrma:' or I3dl]

MGIPC—T.—IX-20—1-5-31—7,000.

HEREAS it is expedient to. amend’ the Indian Reserve-

(Reoewed the assent of the Governor General: on the Itk
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